
Central Admmlstratiye Trlbynai, rrlnclpa! Berifeh, i&w Delhi

O.A.No.2187/2004

Hon'ble ^r.Justice B. Panigrahi, Chairman
HoiVbie Singh, Vice Cha!rman(A)

Mew Delhi, this the 10th day of November, 2005

Jal Singh S/o Shri Amar Singh,
y^iorking as Life-Guarci
in the Babu Ram GQ\ft. San/odaya Ba.i Vldyaiaya,
Shshdsrs, C'Slhi-32
R/o House No.265,
Gsli No.1, Bhoia Naih Nagar,
Shshdara,Delhi"32 . ...Applicant

(By Advocate; Shri H.L. Srivastava)

Versus

1. The C'ireetor of Education,
Government ot Nations! Capital Territory of Delhi,
Old Secretariat,
Delhi-54

2. The Chief Secretary
To the Government of Nations! Capital Territory ot Delhi,
i.G.l. Stadium,
New D8!hi-§2

3. The Go.ntroller of Accounts,
A & B Block, Vikas Bha^i\/an.
I.p. Estate, Nevt/ Dsihi-2

4. The Principai,
Babu Ram Govt. Saafodaya Ba! Vtdyaiaya,
Shshdara.

Delhl-32 ....Respondents

(By Advocate: f^fiS.Sirnran, proxy for iVIrs.Avnish Ahiav^st)



Order(OraD

Justice B. Paniorahi. Chairman

lii the midst of heai-iiig, Siiii Srivastava, tiie leaiued counsei

appeai'iiig for tlie applicant sought lead's to ^wtlidi-aw the application mtli.

nherty to file a fresh application upon tlie subsequent cause of action, if

any.

2.On hem'ing tiie learned counsel appeai'ing for botli tlie pm-ties, it

has eoiei-ged tliat respoiident authorities had allowed the AGP Scheme

benefit to tlie applicant in the past but, of course, tliey took a stand that

applicant was not entitled to such benefit. On subsequeiit discoveiy

of tlie ®ai.d fact, tiles'- issiied a shoxv cause notice to tlie applicant. Since

such snb|ect-iiiatter of coiitraversy is not before us, we do not want to

dek^ into such «gs aspect at tliis stage. It is open to tlie to file
I

reply to tlie shox'i'" cause notice whereby the respondents xvanted to re'b'ieiv

tiieii- eai'liei' order by wliich thej'- had gi-anted tlie AGP Scheme benefit to

tilie applicant. Respondents would be at libert5'- to take tiieii- own

decision in tlie matter of grant/reftisal of tlie AGP benefit after gixitig &

chance of haaxuig to tiie applicant by passhig &reasoned order. O.A. is

disposed of. Q.

( M.p: Singh ) (B. Panlgrahi)
Vice ChslrmanCA) Chairman
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